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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	 OF 199 

Ca S 	
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3n. edt(sY 

ca ,  e for Applicant(s) 	
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ie 
~
fdr Respondent(s) 

~4otd'll s, 6f the Registry 	 Order of the Tribunal 

28 03 -200C 	Heard Mr B.K.Sharma.learned sr. 

counsel for the applicant and Mr A,  Deb 

Roy,learned Sr.C*, G.S.0 for the respon-

dents. 

Application is admitted. Issue 

notice on t he respondents. 
0 List on 1.5.2000 for written state 

ment and furthers. 

~ Mr Sharma prays for an interim order. 

Pendency of this application shall not 

be a bar fbr the respondents to consider 

promotion of the applicant. 
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19.5.00. 	On the prayer of Mr A.Deb Roy,lear- 

ned Sr-C.G.S.C'one month,time is. allowed 

for filing of written statement. 

List on 23.6.00 for order. 

Present : HonbleMr*S*.-Biswas, 
Administrative. Member - 

Heardmr.A. Ahmed, learned -

counsel 
.. 
for the applicant 

I 
 and Mr.A. 

Deb ~ Roy, learned SroC*G*S*Co for 

the: respondents. 

.i The learned counsel for the 

applicant pointed out that the appl:k-..* 

ca~t was not promoted as there was 

a penalty against him. He was promoted 

but: the posting order was held Atp- k-5-qz__ 
subject to vigilance clearance. & lot 

of facts in this case requires clear 

ref4tation ot confirmation by the 

re pondents* ~ As written statement has 

no~,  yet been; filed,, the respondents 

aro directed i to file the same within 

two weeks failin which the case will 

be,ldecided on merit, on the 

ne.~t date ofl hearing. 

L et thp case be posted on 

i*.O.00 for o0ers. 

Member (A) 
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O.A.No.111/2000 

No'te ll  of the Registry 	Date 	Order of the Tribunal 

Present: Fbn'ble Nt Justice D.N. ChoAdiury,Vice-aaimian 

22.9.2000 	 Written statement has been filed. 

Put up for orders on 27.10.00. 

Vice-Chairman 

nkm 

2-7.10M 	Written statement has already 
been filed. In-the circumstances,, let 
the case be posted for hearing in 
Division Bench on 5.1.2001. 

nk 	 Vice-Chairman 

13.3.01 	Heard learned counsel for the '  

parties. Hearing concluded. Judgement 

delivered in open court, kept in 

separate sheets. The application i s 

allowed in terms of the observations 

made in the order. No costs. 

Member 	 Vic -Chairman 
lilt 

trd 

J 



O..A.No .. 111/2000 

'Date 	 Orde-r off 'th e Tribunal 

3.3 .01 	 gea'rd 	earned counsel for the 

parties. H aring concluded. Ju 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

/2000 * .. O-A-JAM. No. loll 4 0 	of 

13.3.2001 
DATE OF DECISION 

A.H. Laskar 
— — — — — PETITIONER(S) 

Mr. B.K.Sharma ADVOCATE FOR THE,  
PETITIONER(S) 

VERSUS - 

Union of India & Ors. 
RESPONDENT(S) 

Mr. A. Deb Roy r  Sr. C.G.S.C. 
. . . . . . . ADVOCATE FOR THE 

RESPONDENTS 

T-HE HON'BLE  MR- JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE,HON'BLE MR- K-K.SHARMA, MEMBER (A). 

I. Whether Reporter$ Of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter ornot ? 	 I ---------- 
14hether their LQrdships wish to see the fair copy of the 
judgment ?' 	 -7 

Whether the judgment i.5 t o be c~ri cula'ted to the other B enches ? 

Judgment delivered by Hon'ble Vice-Chairman.- 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. lll / '6fk'2000. 

Date of decision : This the 13th day of March,2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, member (A). 

A.H. Laskar, 

Junior Telecom Officer Cable, 

Office of the S.D.O. Phones, 

Kalapahar, Guwahati - 781 018. 	 ... Applicant 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India, represented by 
the Secretary to the Government of India, 
Department of Telecommunication, 
New Delhi-l. 

The Chief General Manager, Telecom, 
Assam Telecom Circle, Soniram Bora Road, 
Ulubari, Guwahati-781 007. 

... Respondents 
0 

I 	 By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOWDHURY, J. (V.C.). 

The only issue that requires adjudication as 

to the admissibility of the promotion of the applicant 

with retrospective effect. The applicant while working 

as Junior Telecom Officer, a disciplinary proceeding was 

initiated under Rule 14 of the CCS (CCS) Rules, 1965 by 

Memo dated 24.3.1982. A full fledged enquiry was held 

and the enquiry officer submitted his report on 

15.3.1999 hol ding that the charges were not proved. The 

disciplinary authority considered the report and 

thereafter passed the order dated 29.4.1999 exonerating 

the applicant from the charges. In the meantime by order 
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dated 21.10.98 the : applicant alongwith a number of JTOs 

were promoted to the grade of Telecom Engineer TES Group 

B. -However, in view of the disciplinary proceeding the 

order of promotion was not given effect to. Subsequently 

the applicant was exonerated from the charges and 

submitted representation before the authority. Failing 

to 
. get appropriate remedy the applicant came to this 

Tribunal by way of this application for a direction upon 

the respondents to issued order of posting of the 

applicant on promotion in terms of the order dated 

::0 &  21.10.908 with retrospective effect with reference to 

the date of posting on promotion of his immediate junior 

in the cadre. 

2. 	The 	respondents submitted its written 

statement and stated that though the enquiry proceeding 

was completed but the follow up action on the enquiry 

l~i  report was incomplete so much so that the same was done 

without obtaining the report of the C..V.C. It was also 

alleged that the order of the disciplinary authority was 

prematurec and could not be treated as final outcome of 

the case. The plea raised by the respondents cannot be 
0  

upheld simply on the ground that respondents are not 

entitled to assail their own order. Be that as it may,, 

in the meantime the applicant was promoted by order 

;dated 22.9.2000. The order of promotion was given effect 

to with effect from 25.9.2000 and has been posted under 

! GMT, Kamrup, Guwahati. 

~ 3. 	 Mr. B.K.Sharma, learned Sr. counsel appearing 

~ on behalf of the applicant no w pressed for a direction 

Ito give effect the promotional benefit with 

~~ retrospective effect on and from the date on which his 

'immediate junior was promoted.. Mr. Sharma, learned 

~~counsel submitted that when disciplinary proceeding was 

ended the benefit+-, . , . of promotion was to be given in his 

Cbntd.-.': 
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.~ favour. The learned counsel Mr. Sharma further submitted 

that the disciplinary proceeding that was initiated 

.
againt.the applicant since ended in his favour there was 

no question of denying him the benefit of retrospective 

promotion and in support of his co ntention the learned 

~~ counsel Mr. Sharma referred to the decision rendered by I 
~
the Supereme Court in the case of Union of India Vs. 

K.V.Jankiraman reported in AIR .1991 SC 2010, State of 

Madhya Pradesh and Another Vs. Syed Naseem Azhir and 

~ Ors., reported in (1992) SCR Supp, 962, State of A.P. 

iVs. K.VL. Narasimha Rao and Others /  reported in (1999) 4 

~ISCC 181, Delhi Jal Board Vs. Mahinder Singh, reported in 

liAIR, 2000,2766.As per the aforesaid decisions the right 

" to be considered in the DPC. DPC is a fundamental right 

Iguaranteed under Article 16 of the Constitution provided 

. , a person is eligible for promotion and in the zone of 

~ consideration. The rules also provides for keeping the 

!promotion abeyance till the completion of any pending 

11disciplinary enquiry but when the findings of the 

'jenquiry proceeding exonerated, the officer would 	be 

rpromoted. The sealed cover procedure also envisaged of 

' keeping in abeyance the question of promotion till 

completion of the disciplinary proceding. The applicant 

-was promoted by the order 21.10.98. The benefit of this 

'promotion would be related back. Order of promotion has 

~ been placed before us though it did not indicate as such 

las to the date of effect of the order. However as 

~ailuded earlier an officer who is exonerated from a 

isciplinary proceeding is entitled to the benefit of 

lowing from the promotional order. 

In the circumstances the respondents are 

Jirected to pass further order refixing the seniority 

Contd. . . 

-i 



-4- 

of the applicant on the basis of the promotion order 

taking note of his exoneration in the light of the 

observations made above. Mr. B.K.Sharma, learned counsel 

for the applicant sumitted that in view of the clear 

legal position the applicant would be entitled to all 

service benefits including salaries as per the ratio of 

decision mentioned above. Since we have sent the matter 

for appropriate consideration o.f the respondents we 

refrain from passing any order thereon, leaving the 

matter entirely on the respondents to pass appropriate 

order in accordance with law in conformity with the 

decisions mentioned above. 

The application is allowed to the extent 

indicated above. There shall, however be no order as to 

costs. 

(K.K.SHARMA) 	 (D.N.CHOWDHURY) 
Member(A) 	 Vice-Chairman 

4 

trd 
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BEFORE THE CENTRAL'ADMINISTRATIVE TRIBUNAL :GUWAHATI ENCH, 

Title of the Case 	 0,A. No# 	of 2000 

4 

BETWEEN 

A*H* Laskar, 

Junior'Telecom Officer Cable, 

Off~ce - of the S.D.O* Phones, 

141~1w, Guwahati - 781 018, 	 --- Applicant 

AND 

Union of India and others 	 --- Respondents 

I  N  D E  X 

SL,NO * 	DESCRIPTION  OF DOCUMENTS 	 PAGE NO, 

Application 	 1 to 14 

Verification 	 15 

Annexure - 1 Order dated 21.10.98 
promoting - the applicant 
to the Grade of T,E,S, 
Group 'B'. 

Annexure -2 Order dated 29.4,99 
exonerating the applicant 
from the charges levelled 
against him* 

Annexure -3tf Representations submitted, 
s4",  <,y 3 (6 by the applicant. 

Filed by Date of filing 

Registration No. : 	 - 



BEFORE-THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, 

'Title of the Case 	O.A. No. 	 of 2000 
0 

BETWEEN 

A.@H. Laskar, 

Junior,.Telecom Officer Cable, 

Office - of the s,Do. Phones *  

Kalapahar,.Guwahati -, 781 018 *  

--- APPLICANT 

AND 

Union of India, represented by 

the Secretary to the Government of India, 

De~partment of Telecommunication, 

New Delhi 1, 

2* The Chief General Manager, Telecom, 

Assam Telecom Circle t  Soniram Bora Road, 

Ulubari o  Guwahati 781 007, 

--- RESPONDENTS 

DETAILS OF  THE APPLICATION' 

1,0 'PARTICULARS  OF  THE ORDERS  AGAINST WHICH APPLICATION 

IS MADE 

The present application is not directed against 

any particular order but'bas been filed -for,relief 

towards implementation of the order of promotion of 
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the Applicant as issued by the Secretary to the 

Goverment of India, Department of Telecommunication 

dated 21 ~*10,98 on the basis of recommendation made by 

the D *P.C *  

(Annexure 

2 0  JURISDICrION  OF TRIBUNAL 

The applicant declares that the subject matter 

of the application for which the applicant seeks 

redressal is within the jurisdiction of the Tribunal. 

3o, LIMITATION 

The applicant further declares that the present 

application is within the limitation period prescribed 

under Section 21 of the AdministrativeTribunal Act, 

11985, 

4* FACTS  OF.THE  CASE 

4,1 That the applicant is at present working as 

J,T,O.. Cables in the office of t:he S,oD*O,, Phones., 
Kalapahar, Guwahati-781 018. He has a brilliant 

academic career from HS,L*C. Examination onward and 

passed his B.Sca Examination in the year 1977, 	
- 

4d of  

4 * 2 That the applicant joined in the Department of 

Telecommunication in the year 1976 as ,T,S. Clerk *  

Thereafter,ee .... 
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Thereafter on the basis of performance in the 

Departmental Competitive Examination for recruitment 

of Phone Inspector, being selected and appointed, ~ the 

applicant joined in the post of Phone Inspector in 

the year 1980., 

A"'t  Ay)-re/4-91- 

4 0 3, That while serving as TOP. gftW, the applicant 

appeared in the Departmental Competitive Examination 

in the year . 1982 for the post of J.E..(subsequently 

re-designated as J.T.0) in which he came out success- 

fully. Thereafter on successful completion of.training 

the applicant joined in the cadre of J,E, in February,, 

-19850 

4,4, That in the year 1989, the applicant appeared. 

in the qualifying examination for promotion to the 

Grade of - T.E.S. Group I B I and being ~ qualif ied he 

became eligible to be promoted to the Grade of T,E#S. 

Group 'B'I in the service. 

4 * 5, That the applicant begs to' state that all 

co 	 through the service period of the applicant, the 

appl-icant discharged his duties and performed his; 

works with great sincerity *  due diligence and to the 

entire satisfaction of all concerned* But on account 

of shortage of-staff in the grade when necessity 

arose for making local officiating arrangement by 

the Head of Circle, pending regular promotion by. the 

'Telecom Commission ., the applicant had been deprived 

three, . 
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three times of officiating promotion although the 

applicant was qualified and eligible for the same 

and though some persons junior to him were also 

- 	

I 

given the benefit of officiating promotion by the 

Respondent No* 2 most arbitrarily and illegally 

without any justifiable reason or lawful excuse for 

such . discriminatory treatment with -the.applicant. 

4 

4*6', Thaton all those occasions when officiating 

promotion orders were issued by the Respondent No*2 

arbitrarily denying the same benefit to the applicarit, 

the applicant submitted representation to the 

respondent authority and hence ultimately the 

Respondent No. 2 issued order in respect of the 

applicant'alone giving officiating promotion to the 

applicant in November, 1997* But subsequently in 

April, 1998 the applicant had been reverted to the 

post of J,-7-40consequent upon and simultaneously 

with the issuance of charge-sheet and drawing up 

of Disoijplinary Proceeding against the applicant 

in connection with an alleged incident said to.have 

taken place in the year 1994. 

4,7, That the applicant begs to state that before 

the aforesaid issuance of charge-sheet and drawing 

up of . Disciplinary proceeding against the applicant s  

the name of the applicant had been lorwarded to the 

D.p.c o  along with other similarly situated persons 
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for consideration for regular promotion to the 

Grade of T.E,S, Group IBI considering the suita-

bili~y and eligibility of the applicant and on the 

basis of D.P#CIs recommendations, the Memberp 

. Telecom Commission has been pleased to issue the 

order of promotion . of the applicant to the Grade 

of T,E,S, Group #B 1  vide S1# No* 1312 of the order 

dated.21*10*98* But because of ongoing Disciplinary 
I 

proceeding the posting order of the applicant has 

'not been issued b y the Respondent Noe 24 

% 	
A copy of the' said-order of promotion dated 

21,10,98 is annexed herewith and marked as . 1  

ANNEXURE  -  1, 

4,8_#  That as stated earlier,, the Disciplinary 

Authority after issuance of charge-sheet and . drawing 

up of Disciplinary Proceeding against the applicant *  

appointed the Enquiry officer and Presenting Officer 

by his order dated 29*4.99 to conduct the proceeding. 

The Enquiry Officer thereafter accordingly condixcted 

the enquiry and on completion of the same submitted 

his report with the findings that the charges framed 

against the applicant are not proved whereupon the 

Disciplinary Authority issued order under Rule 14 

of the*CCS (CCA) Rules, 1965 exonerating the 

applicant from the charges levelled against him, 

A COPY600000 

F] 
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A copy of the said order of exoneration is 

annexed herewith and marked as ANNEXURE - 2 *  

4,*. 9 #  That the applicant having been exonerated from 

the charges levelled against him as referred to above, 

it was incumbent on the Respondent Authority, viz,*. 

Respondent No *  2 to issue posting order of the 

applicant on promotion in terms of order dated 

21*10,98 issued by the ministry-of Communication *  

Department of Telecom *  But the Respondent Authority 

is sitting tight over*the matter without any Justi-

fiable reason whatsoever *  The applicant.thus submitted 

several representations before the Respondent Autho-

rities praying for his promotion posting with 

reference to the date of posting of'his immediate 

Junior along with other consequential benefit 

thereof, But no action whatsoever has been taken by 

the respondent in this regard till date and hence 
0 

having no other alternative, the applicant now 

approaches this Hon']Sle Tribunal for appropriate 

relief* 

Copies of some of the representations submitted 

by the applicant are annexed herewith dnd 

marked as ANNEKURE- 3 series. 

4,* 10, That the applicant begs to submit that th .e 

Disciplinary. Proceeding referred to herein above was 

initia ted 
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initiated against the applicant with regard to an 

alleged negligence of duty had come to an end long 

before the issuance of the charge-sheet and drawing 

up of Disciplinary Proceeding against the applicant., 

Sulbsequent opening up of the same and drawing up of 

Disciplinary Proceeding as well as discriminatory 

treatment meted out to the,applicant in giving 

officiating promotion and now withholding promotion 

even after complete exoneration from. the charges 

brought against the applicant goes to show the 

motivated and mala fide intention of the Respondent 

Authority* 

4,11 *  That the applicant submits that the Revised 

guidelines issued by the Department of Personnel & 

Training vide O.M. No. 22011/4/91-Estt*(A) dated 

14th September, 1992 DO*T, NO* 1-1/91-reg. dated 

11,01,93 clearly mentioned about review of the case 

of Government Servant against whom Disciplinary 

Proceeding/Criminal prosecution is not concluded 

even after the expiry of two years from the date of 

meeting of the first D*P.C. which kept  its findings 
I 

in respect of the Government servant in a sealed 

cover* In such a situation, the appointing authority 

may review the case of the Government servant *  

provided . he is not under suspension #  to consider the 

desirability of giving him ad hoc promotion keeping 

in view certain aspects, Thus when the revised 

guidelines,... 
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guidelines stress upon the de;irability of giving 

ad hoc promotion even during continuance of 

Disciplinary proceeding, there is no justifiable 
I 

reason to keep the promotion pending after conclusion 

of the disciplinary proceeding when the -  same ended 

in exoneration, Rather, the impugned action of the 

Respondents in keeping pending the promotion posting 

of the applicant is directly in conflict with the 

contents.and spirit of the revised guidelines 

referred to above and, theArefore, the interference 

of this Hon'ble Tribunal is necessary for redressal 

of grievances of the applicant. 

5e GROUNDS FOR RELIEF WITH LEGAL PROVISION 

For that there being no justifiable reason 

for not giving promotion posting to the applicant 

in terms of the order at Annexure-1 after being 

exonerated from all the charges vide order at 

Annexure- 2. appropriate direction is required to 

be issued by this Hon'ble Tribunal* 

For that the Revised guidelines issued by 

the Department of Personnel & Training Vide O,M, 

No* 22011/4/91-Estt(A) dated 14th september, 1992 

D*0 4T, No, 1-1/91-reg# dated 11,01 o 1992 clearly 

laid down the procedure to be followed by the 

auth orities concerned for promotion/confirmation 
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of employees against whom disciplinary/court 

proceedings are pending or whose conduct is under 

-investigation *  Relevant portion of the said guide-

lines are quoted below 

"Action after completion of  disciplinaEy 

,caseZcrim:Lnal prosecution 

3* On the conclusion of the disciplinary 
I 

prosecution which results in dropping of 

allegations against the Government servant, 

the sealed cover or covers shall be opened, 

In case, the Government servant is completely 

exonerated., the due date of his promotion will 
I 

- . be determined with reference to the position 

assigned to him inthe findings kept in the 

sealed cover/covers and with reference'to the 

date of promotion of his next junior on the 

basis of such position. The Government servant 

may be promoted, if necessary, by reverting 

the juniormost officiating. person* He may be 

promoted'notionally with refirence to the 

date of promotion of his juniors*,.,,.,,,,,, 

& 0 * # 0 * . 0 0 # 0 . 0 . 0 & * 4 # * # & 0 0 # # 4 0 & 6 * 0 * 0 0 * 0 6 # # 0 0 0 4 
to 

The applicant craves leave to produce 
. 0 & 	

' the aforesaid guidelin'es at the time of 

hearing of this applications 

rp 

contdo 
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For that the guidelines referred to above is 

unambiguous and clear enough for giving promotion 

posting of the applicant immediately on conclusion 

of the Disciplinary proceeding and on exonerating 

the applicant from all the charges.There is no 

justifiable reason on - the part of -the respondents 

for not following the aforesaid guidelines in case 

of the applicants* 

For that it is obligatory on the part of all 

concerned to follow the guidelines issued by the 

higher authorities unless the same are contrary td 

any provisions of law or rules or unless the same. 

are declared illegal or ultra vires by any Court or 

law*  But in the instant'case the aforesaid guidelines 

appears to be framed in supersession of all the , 

- earlier instructions and in conformity with the 

decisions of the Hon'ble Supreme Court rendered in 

union of India etc. vs, K.V, jankiraman etc, (AIR 

1991 SC 2010) and any violation of the aforesaid 

guidelines amounti to violation of the orders. 

passed by the Hon'ble Supreme Court referred-.to ,... 

I 	above, 

For that it is settled principle of law that 

when a disciplinary proceeding is drawn up  against 

I 	 any Government servant,-he may encounter with 

several adverse situation, but if on conclusion of 

L 
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the disciplinary proceeding the Government servant 

is exonerated from all the charges brought against 

him,, he is entitled to get all the benefits including 

seniority, promotionp back wages and any other 

consequential loss suffered by him because of the 

disciplinary proceeding. 

For that prima facie there is violation of 

Articles 14 and 16 of the Constitution of India# No 

prudent person properly instructed in law would have 

acted otherwise than in accordance with the aforesaid 

guidelines and the settled principle of law. The 

respondent authority has failed to perform his duty 

vested on him by law and, as such, appropriate 

directions may be issued by this Hon'ble Tribunal 

for giving relief to the applicant. 

For that the impugned action of the respondent 
~ 

No, 2 in not giving promotion posting of the appli-

cant in terms of the order dated 21 * 10*98 (Annexure-1) 

is not only violative of the guidelines dated 14#9,92, 

but also the same is in direct confrontation with 

Articles 14 and 16 of the Constitution of India* 

For that the impugned action of the Respondent 

No, 2 in not giving promotion posting of the appli- 

, cant is arbitrary, illegal, motivated and malafide 

and liable to be interfered with by this Hon'ble 

Tribunal, 
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W For that in any view of the matter, there,being 

violation of the gui delines issued by the higher 

authorities as well as violation of the settled princi-

ples of law,, the applicant is entitled to the relief 

sought for in this.application. 

60 DETAILS OF REMEDIES EXHAUSTED 

9 

The applicant declares that he has availed of 

all the remedies available to him under the relevant 

service rules o  

7. MATTERS NOT PENDING WITH ANY OTHER  aouRT  OR TRIBUNAL 

The applicant further declares that the matter 

regarding which this application has been made is not 

pending before any Court of law or any other authorities 

or any other Bench of the Tribunal, 

8* RELIEF S,OUGHT FOR 

Under the facts and circumstances stateda'bove; 

it is most respectfully prayed that the Hon'ble Tribunal 

may.be  pleased to admit this application, call for the 

recorda of the case and upon hearing the parties on 

cause or'causes that may be shown and on perusal of 

the records be . pleased to grant the following relief' 

to the applicant :-, 



4 
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~1 3).  

(4) The respondent No* 2 may be directed to 

issue"orders of posting of the applicant 

on promotion in terms of the order dated , . 

21,10.98 (Annexure-1) with ret 

' 

r6spective 

effect with reference to the date of 

posting on promotion of his immediate 

Ajunior in the cadre* 

To give all consequential service benefit 

including back wages/arrears. of salary 

and wages* 

'Cost of the application. 

Any other relief/reliefs to which the 

applicant is found entitled as may be 

deemed fit and proper by the Hon'ble 

Tribunal* 

90 INTERIM ORDER PRAYED FOR 

The applicant further prays that in the 

interim, this Hon'ble,Tribunal may direct the 

Respondent No *  2 to issue posting order on promotion 

of the applicant in terms of order dated 21 * 10,,98 

(Annexure-1)'in compliance with the guidelines dated 

14 * 9.92 0  

contd,*.V#.. 
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10* The application is filed through an Advocatee 

11* 'PARTICULARS OF THE I.P.Oe 

I,#P,O o  No. 

Date 

Payable at Guwahatio 

12. LIST OF ENCLOSURES ~.: 

'As indicated in the 'Index* 

Verification***,*.#..* 

m 
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V E R I  F  I  C A  T 1  0  N 

1 0  Aynul Haque Laskars Son of Late Nimar Ali 

Laskar o  aged about 45 years o  at present serving as 

J,T.0, Cable *  in the office of the S*D.O* Phones #  

Kajapahar *  Guwahati-18 under the Respondents, do hereby 

verify and state that the statements made in paragraphs 

t~ 2 ) 3;, Y4 Z~-  `/- 6' 	are true to my knowledge #  

those made in paragraphs. 21,7' L '~ /, 9 9- ,~/ - ~ 	being 

matters of records are true to my information derived 

therefrom and the rests are my humble sub -mission before 

this Hon'ble Tribunal* 

And I sign this verification on this the 

th day of March..2000 at Guwahati o  

Signature of the Applicant 
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DEPARTMENT Or TEL ECOTIMUNI CATIONS 
-UP37CE OV HE  GEN&Rj%L r1hNzj"R. YLtlf~UP. ULUSAM I  2jkVl&~J-7 

NO* GM/GH/X-51 I Dispur /97'-980 	Dtw Guwahati the2-,+1 VG/99, 

srt A,H, Lackar s  .7TO Under DEV Cable costructlon 
quwahatl w"'&*s proceeded undar Rule -14 of CCS C CCA) RU168 
1965 vide GM/cH/x -51 / I)Ispur /97-90 / 2 of 24*~ 3,,98 10` 
The article of charge as annexure -X 
was that Sri A,H. LaSkat JTO while funct4iOning as JTO 
o/t) -:L3:. 1).ispir under SDOP ( DIspur) Committed gross Irregul- I 	I 
arities by violating dePtt, Rules 	Procaures IntentIonilly 
by Providing Two now connectiona against a. single AdVIC6 Not 

. 
e 

In TWO CaGas In hIs sectlOn and UlLu falled to madotaln his 
devotion to duty e  absolute Integrity and -b<:Lcd In a manner 
uriyecoming of  a Govt. Servr4nt t1jeraby cont. ravenning i the Pro. 
visions Of Rules 3 (V :0 (IT) (IfT) Of CCS ( Conduct) RUlee 

.1964 o  

That the chageG as per ArMexure XX are that ttl* said 
Sri A-He Laskar while working .&aJTO o/D -11, Dispur un' der 
SDOP( Dispur) Provided Two Telephone Connections , boa-- j:-in9 
nos. Sa3879 and SG4602 as ne~& connections In th* 

: 
name of sri, 

Khagendra Nath K&JIta on 14,,12*92 and 6.11*93 reepecti,v6ly-. 
aclairiet the ;4V No. 01.119 dt 20-11.92. 

in another ease T01eliione tic 564625 wau Pt'OvIded as New 
Conn Geti on on,  3,:11.9,3 in' the naqic of srl Roahafql al oupt  
not A/X  NO; "PC 08 106  dt- 10 *1 * 9 1. in the non genuin  '~ I 

a 

a ociAlon and In the name of a non genuine person bgr aUpplyIng 'a 
Photostat,t COPY Of the AIN to JT0 ( Indoov) dUly c 

. 
ort1fled 

by the SDOP ( DIspur) whereas against the a.:jme AIN Hoi 
081a6 dt. 	 T, -IephOne No, 562580 was already proVIded 
as Nev., cOnnectiOn to the genuine person sri ,% anj oy QUpt~a_ . at  
the genuine location an 11.6.92 itself by Sri N.C, Sutrbdar - ;Txo O/D 	Dispur 

Having . raceivvd t,,Ie rePly f rain the said srI A,11, Lasb~ar for 110n acceptanciD of the Charger. t1jo L)C;M ( Admn & CP' : x.aitrup 
1'"lecom  - D15. trIct 	DIscIplinarY Authority ) apPOInted the 
Inquiry Officer Sr-i-'R* Dutta choudliury , SDE C Computer) anc3 srl Jo Ahmed 	 OPPOinted nn j , reigantInc I Of ficer 

0~ 
bp 

cff) 

//P 

110 

!j  
41 ,  

I 	N 
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respectively vi de Mcnio No aM/CH/x-.-S1 /Dispur /97w9S 
dto 3*9*90 The Sp$ S-CI ^*n* Laskar iponInated sr.1i S.K. 
Slkd ~W - as Defence A881stant 

SrI R.' Dutta Choudbury XoD. hais ntawee& lnijtxj ~ry wl~,h prelim 
I inary hearIng on 21* ,9*98 o  -3~nd regular hea. 

ring took place  an  29,;t9,93,, , (i -'10 96, 'and' 
State wItness was addressed by the Pot)* In SUP.-.#Ort 
the charges The P.Q., has submitted tot the documentary 
evidence as stated In Annexure -111 111 sUpport'.CKf the 
charges,~ 

Srl  A-y-,  S&r)c&r -P.:E offered himself. as Defence 
witness -and has also aubmitte'd his oral statement',,,. 

At the end o:E- o~al hearing of both the  parties  
they were directed to submit their respective Writt en  
brief and accordingly the Prosecution br;L e:f i'l thelpoo 
vide memo No NO/E -1 /98-99 dta' 16 -10 -913,; and -  the def.. 
once brief of the SPidto 27siO.98 were received on 

)h 
on secutiny of the whole came and relevant docu'. 

ments submitted by buth the Partiea the 1.0, has e4b. 
MItted his inquiry report v1da his Memo 110- Wdejpt,~, 
Inquiry /98-99 dt o  15*3*99 stating there In that the 
P*Oe failed to prove tho chargets against the SpS-,~ 

On careful perus al of- the Inquiry Report and' all 
asPects ' of the Proceeding againl3t the spS 1 fully 
ee with the findings of the I,i;. 

Contide*6413/_ 

I 

7T 

11, 
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iience 	sri RaIn Partap #A.14.. W) XaMrUp i 

Telecom d:Lr,.t-rlct; a  (3uwahatl in exercise of the 
powers conf erred upon kkaeo%a-under Rulo -14 bf the 

cc$,%( ccA) Rules 0 1965 hereby exonerate frcm,  the 
charges levelled against tlie sPs srl A*H, Laskar 

JTO O/D -XX. Dispur. 

Ram Pratap 
ArAA M-Dn&Q'Or weat.) 

~ . 'p I ;J-61flas 

COPY Jeof 
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ANNEXURE - 3 t~ 

To 

The Chief General Manager, 
Assam Telecom Circle,, 
Guwahati - 781 007, 

(Through proper channel) 

Sub :- Second representation in respect of regularisation 

of promotion to TES Gr-B after exoneration in 

- Disciplinary Proceedings* 

Respected Sir, 

Most humbly I beg to lay before you the following 

few lines for favour oi your kind and natural consideration 

1 1  That Sir, I have been promoted to TES Gr-B vide 

DOT's order No. 2-7/98 STG-II dtd. 21.10 # 98 where my name 

is included in Sl. No., 1312 with Staff No* 35085* 

That Sir, my promotion was held up in'C.O* because 

of pendency of disciplinary proceedings against me in the 

month of Nov'98, 

That Sir, disciplinary proceedings and enquiry 

against me cane to an end in the month of Feb' 99 and I am 

exonerated fronrcharges levelled against me by the Disci-

plinary authority vide it's letter No. Gu/GH/Y-61/Dispur/ 

97-98.dated 29,4*99, 

4 * 	That Sir. as belongs to Gr-C of f icials and my 

disciplinary proceedings limited to Circle only as per P&T 

Manual Volmo III, after exoneration from disciplinary 

proceedings, I am supposed to get my due promotion* 

contdo,.*.* 



Annexure- 3 
Page 2 

That Sir, due to non-getting of my promotion 

order from C.0, I submitted one representation to you .  

through proper channel on 23*6.99 to release me from mental 

agonies and to overcome from sense of humiliation* But 

till today I did not get any information about my fatei 

How-ever a copy is enclosed herewith. 

That Sir, on the'basis of my original Cadre 

(Gr-C) I am supposed'to get-my promotion under present 

situation. 

Thecefore, i as an humble prayer, beg to your 

honour to do the natural justice to me for my legitimate 

claim and issue my promotion order early to avoid further 

mental-agonies and sense of humiliationse Considering the 

period after issue of exoneration letter, I beg to state 

that if I am not getting my promotion order within 15 
A 

days. then I shall have no other alternatives*but to 

take shelter under court of law to achieve my legitimate 

claim of promotion and to overcome sense of humiliation 

and financial hardships at present situation. 

I as a duty bound servant hope your honour will 

do the natural justice to member of minority community'and 

will restrict me to take shelter under Court of law* 

For this act of your kind and natural justice, 

I as an humble prayer, shall ever duty bound to the 

department & obliges 

Thanking you. 
Yours faithf ully, 
Sd/- 	 20,12,99 

(A a H 0 LASKAR) 
J.to Telecomof f1cer 'cable 

0/0 S.D *O #  Phones Kalapahar 
Guwahatti - 781 018,_ 



ANNEXURE  3 

To 

The Chief General Manager, 
Assam Telecom Circle, 
Guwahati  - 781 007, 

(Through Proper Channel) 

Sub :-'Regularisation of Promotion to T.ES. Grp-B after 
exoneration in disciplinary Proceedings. 

Sir, 

I beg to lay before you the following few lines 

for your kind -and sympathetic consideration. 

That Sir. 1. have been promoted to TES Grp IBO 

vide DOT'S order No, 2-7/98-STG-II dtdo 21*10.98 where'my 

name is included in Sl* Not 1312 with staff No. 35085* But 

my promotion was held up because of disciplinary proceeding 

initiated against me* Now I am exonerated from the charges 

levelled against me by the Disciplinary Authority vide its 

letter No* GM/GH/X-61/Dispur/97-98 dtd. 29/4/99 *  

In view of the above I most earnestly request 

you to issue my promotion order at an early date so that 

I may be releaved from further mental agony, 

Yours faithfully,, 

Sd/- 	23/6/99* 

Dated Guwahati 	 A A.H. Laskar 
The 23rd June/99. 	 JTO, Cable 

0/0 S.D.0, Phones, Kalapahar* 
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A SEP 11M, 

IN TTHE CNI:qTPLAZ ADMINISTRATIVE TrdBUNAL 

GUWAHATI BENCH 

O.A.  No. IlIZ2000 

Shri A.H. Laskar, 

... Applicant 

_VS- 

Union Of India & others 

.....Respondents 

IN  THE MATTER OF 

Written Statements submitted by 

Respondent No. 1. 20  3, 4 

WRITTEN STATEMENT 

The hiAmble respondents beg to 

submit their written statement 

as follows : 

That with regard to para 1, 2,. and. 3 ~ t.he:- re"spqndents 
beg 
ho offer no comments. 

That -with regard to para 4.1 the re;spondents beg 

to state that the respondents do not wish to make any 

comments as the same is a matter-of records. 11oreover, 

the academic career of the applicant doesnot have any 

bearing on the present case. 

That with regard to para 4.2, 4.3 and 4.4, the 

respondents beg to state that the respon6ent's depart ~ 

*. 2/- 
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ment afforded all permissible opportunity to the 

applicant t-o(_,a&vqft.cb; ,fid:s career and never stood'on 

the way his due promotion. 

4* . That with regard to para 4.5, the respondents 

beg to state that ~ in the exigence of service, officiating 

arrangement was rz-10_­, red to at t~,.e circle level in the-

cadre of SDE, In the process,, some JTO including t1-le 

applicant were promoted on local adhoc offici ating 

basis to perform the current,  duties of SDE against 

prevailing vacancies. This was purely adhoc atrarige-

ment, While the applicant was officiating as SIE, he 

was charge-sheeted by the Competent Disciplinary autl -iority 

on 24,3.98 and* an Enquiry Committee was formed to look 

into the-charges. Subsequent to the issuance of charge 

she et as above, , the ap .plicant was reverted to his 

substantive grade of JTO by an order of the competent 

authority. The revertion is in confirmity with the 

Govt. of India's instructions on the subject to the 

effect that a charga-sheeted Govt. servant should not 

be given promotion during the pendency of the disci-

plinary case and that if the Govt, servant have been 

officiating in a higher post on adhoc basis he should 

be. reverted to the original cadre. The rdvertion of 

the applicant was mandatory unddr the provision of 

the CCS(CCA) Rules and can not be called arbitrary or . 

I 
3/- 
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colourful exercise of power. 

That with regard to para 4.6, the respondent beg 

to state that the applicant was prima-facie found to be 

qual i* o f grave mi'sconduct and accordingly the :competent 

disciplinary autho-rity initiated disciplinary proceedings 

against the applicant by issuance of a charge-sheet on 

24.3.1998. At the time of making local officiating a rrange-

ment in" the cadre of SDE, the a- ppli.cant was not -considered 

fit for such officiating promotion as a disciplinary 

cases was pending- against him and the charges were under 

fon,nal enquiry under Rule 14 of CCS(CCA) 

That with regard to para 4.7,, the respondents 

beg to 'state that the promotion case of the: applicant 

and other LTTO was processed din due course of time and 

in due manner and ultimately his order of promotion 

was issued by the -TCHQ vide their memo No. 2-7/93-.SrLIG 

.III dated 21.10.98. The promotion of the applicant 

was subject to the condition as specifically laid 

down in Para I of the promotion order, Accordingly I 

to the ecpressed condition, if any disciplinary 

proceeding is pending against any Govt. servant 

under/order of promotion or if any punishment is current 

then the promotion should hot be given effect to. The 

above subjective provision is in accordance with para, 7 

of the Govt. of India' s guide lines issued under 0,,ki, 

No. 22011/4/91-Estt(A) dated. 14. 0 .92. The above noted 

in struction/gui del ine ~ were issued in pursuance to 

the judgment delivered by the Hon'ble Supreme Co urt 

~.b. 0 0 4/- 
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in U.0.1. vs X.V. Janakiram' s case. Since the applicant -

had been charge-sheeted before the promotion order was 

given effect to the provision of para 7 of the O.M. 
ILrW 

dt. 14.9.92 was attracted and 	4- * 	was not given. 

7, 	That with regard to para 4.8, the respondent 

beg to state that the disciplinary proceedings against 

the applicant were drawn on the written advice of the 

Central Vigilance Commission. The Central Vigilance 

Commission also advised the initiation of major penalty 

proceed,ings against Shri D.N. Bhaisya,. SDE and Shri 

N.C. Sutradhar, SLE as all tl-ie three Govt, servants 
same 

are prima-facie fouhd to be involved in the/case. The 

Central.  Vigilance Commission also advised the -depart. 

ment to seek second stage advice in due course. Accord-

in g to the procedure laid down by the Central Vigilance 

Commission,, the records of the inquiry are -to be submi-

tted to Central Vigilance Commission through the Telecom, 

Comnission for their second stage advice before issuance 

of final order of the Disciplinary Authority. Be it 

made clear that in all disciplinary cases which was 

initiated on the advice of Central Vigilance Commission, 

it is mandatory for the Disciplinary Authority to refer 

the 'case to Central Vigilance Commission after completion. 

of enquiry for second stage advice before issuance of 

final order. In the instant case, the Disciplinary 

Authority, out of his ignorance of the procedure, passed 

the final order without obtaining the second stage advice 

of the Central Vigilance Commission. Hence the final 	I I 

order dated 29.4.99 passed by the Disciplinary AuthorJ-ty 

is -not valid and can not relied upon. 
GLrA~4 Vt 'k-raffl_ 	 -&,OAZ JJ-4 P,9_10-9 -+ C.,7,A 
T'_1 tc"" 	 Ck 	 8-'~J OVe- nWk 4 
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81 	That with regard to the para 4.9, Uie respondent 

beg to state, that the order of the Disciplinary Autho-

wity exonerating the applicant from the charges is 

invalid, as it was issued without obtaining the advice 

of the Central Vigilance Commission. The disciplinary 

case can not, therefore, be taken as concluded. The 

Head of the Corcle, on whom the respondiblAity of 

implementation of the -oromotion order dated 21,10.98 

rests can not act merely relying on the Discipl'inary 

Authority's order dated. 29.4.99 as it was supported- 

by the second stage advice of the Central Vigilance 

Commission. 

9 0 	 That with regard to para 4.10, the respondent 

beg to state that the disciplinary case against the 

applicant was proceeded by preliminary enquiry which 

prima-facie revealed that the applicant is guilty of 

grave misconduct. The Central Vigilance Commission 

also examined -the case and found it fit for formal 

proceedings and accordingly advised the department 

to initiate major penalty proceedings against the 

applicant and two. other SDEs involved in the same 

case. While tendering their ist stage advice the 

Central Vigilance Commission also instructed the 

respondent Department to seek 2nd stage advice before 

issuance of final order. The advice of the Central 

Vigilance Commissioner is an essential part of . th e 

disciplinary case with out which the case can not 

* a  * * 6/- 
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dome to an .  end, The inadve rtant ommission on the part 

of Disciplinary Authority can riot dispenGa with the 

prescribed procedure nor diminisX the part of Central 

Vigilance Commission. 

10. That with regard to para 4.11.. the resr-ondent 

beg,to state that the disciplinary case is still in-

conclusive and the, Disciplinary Aythrotiy' s oraer 

dated 29.4. 99 c an not be treated a s final. Promotion 

o f th e RP ,Plicant at this stage is immature. in the 

face of the above inherent deficiency in the order of 

the Disciplinary Authority the TCHQ has remanded the 

disciplinal-y case to respondent No. 2 for suo-moto 

revision under Rule 29 of CCS(CCA) Rules. The iiE~spondent 

No. 2 will call for thg~ records from the Disciplinary 

Authority for an effective -revision of the case and 

pass his o rder in ~Ue course of time. The promotion 

of the applicant will be 'decided.'after the order of 

revisionary authority. 

ill That with regard to para 5,. the respondants beg 

to state that the applicant was prima facie found to 

have committed serious irregularity qnd the proceedings 

against him was 
. drawn on the advice of Central Vigil'ance 

Commission. for major penalty. The enquiry into the 

charges has been completed. but the follow up action on 

the Enquiry Report is still incomplete as the 2nd stage 

opinion of the C.V.C. is not obtained. The order of 

the Disciplinary Authority is pre-mature and can not 

k~ 

* * *7/- 
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be treated as final outcome of the case. Accordinglyl  

the behdfit of para 3 of the O.M. da ~ed 14.9.1992 

can not be extended at this stage. The'charges against 

the applicant are so grave that it will be against 

the public interest to give adhoc promotion to the 

applicant pending finalisation of the disciplinary case. 

N 

VE R  I  F-I C A  T  1  0 N 

I, Shri GOLY"A 

do hereby verify that the statements made in this 

written statement are true to my knowledge, belief 

and information. 

And I sign this verification on this the 

K, day of *vtv-4, 	20000 

DECLARANT 
Am& on%~ IbAMOM """ 
0/0 tho a 0. M. TOISMS 

Assam Mircle, CV'GV"hq6..7RItW. 
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Confldentlal/~e 
No.6-3/99-VM.1 

Ooverninent of Indin 
L 9~tq of Communications 

fit4ofTelccommunications aj 

Wcst Bj9ck. # 1, Wing 0 2 
-66. 2 	 RX Puram, New DOM 

A 	 Dated June 18, , 1999.' 
TOO  

All Heads of ,rciccom. Circles/Proj ci cts/Mnilitclinficc Circles/ 
'Teleplione Districts, 
CGM, MTNL, Dcflii/Mumbai. 	(By nazu 	 I ~ t 

I-Ij 
r 

Sub: Feedback in ' rcspcet, of disciptinary procccdii )gs ini6ated against Or. 
'B'officers.. 

Si, 
I am directed to 'Say that a's per the existing procedure, RDA orders are 

issued b . y this office, in consultation with CVC, for initiating rnajor/triinor 
penalty action against Gr.B officers. Copies of such orders arc endorsed to 
Vig.11 Section of the office. Afterissue of RDA orders by the Directorafte for 
initiating disciplina-ty.proccedings tigainst Or. V officers, further action is 
taken by the Head, of the Circle. Action taken by the circle in such case . is, 
not intimated to this offluce fit tcgblar i-ritervals with dic result that thi§ office 
files are kept pending indefinitely. Apaq froni this, difficulty is olso 
envisapcd in issuing vigilance c1car'ancc'for such officers for want of 
rcquisite information.. Accordingly, it lins bccn . dccidcd bo strcainfine the 
procedurcand issue consolidated instructions in this regard as under : 

(i) 	When the citcle i -cccivc3'.I?DA orders for initiating ina*or/minor 
penalty atficni against Gr. '13' officers or imajor penalty cases 
where NG0s along-with Or. V officers are involved, a copy of 
chargeshect . in respect of Or. V.  officers involved should 
invariably be =it to this office giving rcfercricc of the RDA 
order. ~ - The concerned seqtdon. in Vigilance Branch of, Dar (FiQ) 
11vill inakc. ncccqqary entries in their records regarding issue -of 
cIiargcqhcct a'pd, fonvard a copy of the,cliargeshect to 130-11 of 
Vig.1.1 Section for the purpose of withholding vigilance clearance I 
and preparation of relevatit Profornia. 

(ii)(a) Where inajor penalty proceedings are cojiductcd by appoilfting . a 
Dcj.).--vrLrficnLaI Inquiry Officer, on conclusion of the inquiry, Lhe 
entire va,-)e -flongwidl 1.0.s report mid 1-ecords, in original 
M  s o r. B iotfld.bc sent, to Vig.11 Scct.ion of this offic-C in respect f G - 
offliccrs for soliciting 2- 1  sta.ge  advice of CVC and for further 



~1  

acdon thereafter. 	After finalis-ation 	tile Case, 'DO.11 wj , 4,  
int4liate CVC oil tile final action taken. 

(b) In respect of N00s,Ahc 1.0's reports a' ngwith records should 
be tictlL to 016 section which fins issuctl REM orders for taking 
up 111c case vv'1th.CVC for 2nd  stage advice. 

----------- 

In- rninor penalty, -cases, where final orders arc issued by. the. 
Conip~tcnt Authority*in consonance with CVC advice, a copy of 
the final ordef should be cndorsea to this ., offlice quotilig 
reference of RDA order. The concemed 'section 	inake an 
entry in. their records and send reply to CVC for closure of the 
case', under intimation' to Vioance.11 SecLidn. 

III 111inori pcmaky cases, where disciplinary authority disagrees 
with the advice of CVC i.e. it does not ititcrid to itripose.a. minor 
penalty, b'efore passing final orders in' tile disciplinary case, tile 
entire case should be sent to Vig.11 Section for referring to CVC 
for advice. 	

V 

It' 

(v) 	Where Circle hiitiates ininor penalLy acLion"011 its own against a 
Or. '13' official, in that c,-.isc also, a copy of tile charge trictno *13 
ivell as copy of the final ordcr shotild be sent to . Desk Officcr 
tVig.11) of tile DirecLorate. s uc h ill itia ti()Il of action on its own by 
tile circle can only -be in* regard to cases where 110 vigilance,* 
angle is involved wid consultation with tile CVC is not required. 

2. 	It is further clarified that in all cases of coinplaints against gazetLed 
officers having vigdarice angle, consultation widi die CVC is ell S.Pentif-A ADA 
action. has to be M~ consonatice'with its advice. If it is prop 

. 
qscd .Ito differ with 

the CVC advide, the case has to be referred to them for reconsideration of 
their advice and for final disagreement with the CVC, concurrence Of tile. 
Department of Personal .and Training is required. 

2. 	Receipt of this letter may please be aclutowicdgcd. 

Y0, 111 -.9 raillifully 

(A.61-IM KPIAAR) 
DirecLorGcncrW1.vM.I) 

POPY to 

I - 
	All officers/ sci cLiolls Of vigilallce .- F 

1 	 2. 	Guard file. 
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......... 	 0'6'141 id en tial / Reg! S r 

-VM No. (5-4/96 	.1 
0overnincrit of India 

Mirli!3tr-V Of COmMU nications 

Department of relec6mmunicatioml 

West E31ock,# 1, Willg It 2, 
R.K P,.).ram, New Dell1i -66  

Dated: 5 th  August 1999-  

To, 

All Heads of Telecom. Ci
rcle / Project/ MtcC- Circles/ 

,
rrc J abalpur/ A1;1`rC- 
CGM, Telecom Factories/ Stores. 
Ccj j~4, MTNL DcUli/Mumbai. 

0 instructioll 
S'ub: Consultation 

~Vtll Cclltxai Vioance  Comnlission 

	

regardi-xig. 	 I 

Uce  o f the Directorate, th t the instruct'()  ""I  
It- has cloine to the no 

aTli *m with CCTItral vigilance COM111issi011  
regarding consultation mech s 	 tral V ~iqitance Cornnussion in 

foUo-wed by manY field units. Cen 
	1 01 

not beijig, 	 tion with. the COn"r-" as'011 P 'nLy  
One U119-C 

),lave poin i- ed 01,1 t t1 lat the collsv)lta 	 T.4 

be2~ trictl adhcrc~~. tx) bo 
fore taldng a decision reg a-rd i T197 

the officers cove ' 

diction of CentTal Viil,i' 6~1c~ C0Mt11-'-Ss'O11  "f"  
Wider the normal Rdviqory Juns 	cases 11aving vigilwice angl--. 
Gr. A . 8.- B officers in all discipLinary 

It  is  -t1-1crefore  reiterated t1lat t1-1e  illstructions are cQUIPlied vwit-h 
2. 	 1-upulously and all vigilance cases involvillp, Gr. 

!E' Uly  and sc 	 -n —a  

	

'31' 	9 

	

irst 	advice (A.  C( tl-l is o(rice for 	 "". i 0 0  f F, c c rs be sclit 	 11  I'LL- 
vigil'arice Cor.linds-.iion. 1 ~urtlicr, if gorric NG09  'IrC al,90  involve(' '-.'loll  

--- - - 	 -o be 	to 
11 C cnasc is req ired t 

003 in 1.11c vigil'aticc Cast, thc cz ~lllpositc 	
-e i r.l itiating ad-iotl- —A "Y 

-ni 1  11  for advice befoi central Vigik)11(.-e cogii nI_slq 

	

-'&'4 	 vic ~ved seriOT-3  Y. - 11 , .3  r 	dwill be 
railurc in 1  1 	cp3i 

ay be acic:nowledged. receipt O f ti-lis letter m 

(AJ31-1AI*KUP,-!A 1Z) 

Als!W-- Di"ectOl.  

A (()P.Y to A1)()(Vi1.;,.A)/VM-11/VM-111 

Jk 


